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Hon'bile Dr.A. Vedavalli,., Member (J)
Hon’'ble Shri Govindan S. Tampi,Member (A)

A.A. Shiromany,

R/o 12/704, East End Apartments,
Mayur Vihar, Phase |,

Delhi-110 088.

(By Advocate: Shri K.C. Sharma)

Petitioner

Vs.

Shri Pawan Chopra,

Secretary,

Ministry of Information and Broadcasting,
Shastri Bhawan,

New Delhi—-110001.

(By Advocate: Shri R.P. Aggarwal)

Respondents

ORDER (Oral)

Hon’'bie Dr. A.Vedavalli. Member (J

This CP has been filed by the applicant in OA Nuo.
6908/1996 alleging deliberate and wilful disobedience and
contempt committed by the respondent with reference to
the directions given by this Tribunal in the said CGA Dy

order dated 3.3.2000 (Annexure C-1).The operative portion

of the said order is as undert:

in the result the OA succeeds ang 3
aliowed to the extent that seniority c¢f
applicant in CIS (now tl1s) shouid be ref:xed
after taking into account the service rendared
by him in CWMG Project,Publication Divisicn,
Ministry of |&B, whereupon applicant’'s ret. ral
benefits should be recalculated and paid o
him along with arrears with effect from the
date of his superannuation on 31.1.83 as
expeditiously as possible and preferasdly
within a period of 4 months from the date of
receipt of a copy of this order. No costs.”
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| 2. Pursuant to the said order of this Tribuna:,

the respondents have passed an order dated 25.7.2000
(Annexure C-3)(ii) and another order dated 28.171.2200
(Annexure C-=2). The respondents have fiied tha
| reply on 7.12.2001 stating that the Tribunal’'s order hag
been complied with fully. They have submitted interatiz2
} that pay of the petitioner hag been revised as per thie
revised orders of his promotion to the various grades o
accordance with the retevant rules/instructions and that

arrears conseqguent upon such revisions have already Leen

< paid to the applicant. The revised pension vrder &l5o
i has been issued. However, the applicant is not sat sived
; with the said averment and has filed a rejoinder dJdated
15.2.2002. The applicant has annexed an order dated
20.8.2001 wherein a comparative statement of the
appiicant vis-a-vis his junior Shri R.K. Mathur was:
given. Learned counsel for the applicant states hal
pursuant to the said comparative statement noth g
J

further has been done. Learned counsel for the applic=nt
further submits that pursuant to the order fated
26.11.2000 his pay has still not been fixed vis-a-vig
Shri R.K.Mathur, his junior.

3. The above con.entions of the appli1cant aave
been denied by ‘he respondents counsel who reiterated ihe

stand of tne respondents in their reply.

4. After hearing the iearned counsel for boath the

parties and on a perusal of the contempt petition and al!
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the material papers and documents placed on record. We
are of the view that the applicant in this CP has 1ot
been able to establish any contumacious, deliberate andd
wiiful disobedience or non compliance of this Tribunal =

order dated 3.3.2000 (supra).

5. If the applicant is aggrieved by the order-,
passed by the respondents dated 25.7.2000 (Annexure 3{:.°
and the order dated 29.11.2000 (Annexure C-2), that wi-
be a fresh cause of action and he may agitate the sa d
orders,if so advised in accordance with law. We are
supported in our view above by the decision of the Apers

Court in J.S. Parihar Vs. Ganpat Duggar & Ors. {47

1896(9) SC 608.

5. In the result, CP s dismissed. Noices ara

discharged.

( indan/S. Tampi) (Dr.A. Vedavall:)
empbér (A) Member (J)
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